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ORDER DT, 22,6,04,

None appeared _for the applicant,
to prosecute this case,0On previows two
.occassion also none appeared for the
'Applicant toproéecute this case,In the
said premises,this case is dismissed for
default of the Applicant in presence of

Mr, P, P, Ray,learned counsel appearing for
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Membe r( Adqn, )

the Respondents,

Membe




